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CENTRAL ADMINISTRATIVE TRIBUNAL
JABALPUR BENCH -

CIRCUIT COURT SITTING AT INDORE

ORIGINAL APPLICATION NO. 904 OF 2006

Indore, this the 21* day of December, 2006

Hon'ble Dr. G.C. Srivastava, Vice Chairman
Hon'ble Mr. A.K. Gaur, Judicial Member

Kimtilal Jain,

S/0. late Shri Munnalal Jain,

aged 61 years, Junior Engineer,

(Retd.), R/o0. 95, Mahavir Nagar, | :
Kanadia Road, Indore (MP). ... Applicant

‘By Advocate — Shri D.M. Kulk~.ni)

Versus
{

1. Union of India through Secretary
to the Government of India,
Ministry of Urban Development,
C-Wing, Nirwan Bhawan,

New Delhi 110 011.

7. Chief Engireer,
Central Zone, CPWD,
Nirwan Bhawan, Arera Hills,
Bhopal (MP) - 462 011.

3. Superintending Engineer,
Indore Central Circle, CGU
Complex, First Floor, "B" Wing,
Indore (MP).

1. Executive Engineer,
Indore Central Division-II,
CPWD, CGO Bhawan, "A" Wing,
Indore (MP) 452 002.

5. Shri A K. VErma,
Inquiry Officer,
L SE (TLC & OA) (WR), _
oo CPWD, Mumbai. ... Respondents




ORDER (Oral)

By Dr. G.C. Srivastava, Vice Chairman —

This Original Application has been filed seeking
directions to the respondents to complete the departmental

enquiry within a specified time of three months. It is noticed that .

the charge sheet was issued on 17.2.2006 (Annexure A-6) and :

the enquiry officer was appointed on 21.3.2006 and again on
6.7.2006. The learned counsel for the applicant submitted that

there has been no progress in the enquiry after appointment of - o

the enquiry officer. Accordingly, it has been prayed that the
respondents may be directed to complete the enquiry
expeditiously and if possible within a specified period. Since the

enquiry is at the very initial stage, we do not think it appropriate

to lay down any snecific time period for completing the enquiry - -

but we would like to direct the respondents to complete the -

enquiry expeditiously provided the applicant co-operate;;(.,' |
Accordingly, we are of the view that ends of justice would be
met by directing the respondents to complete the enquiry

expeditiously and?lso direct the applicant to co-operate with the |
enquiry. In case the applicant co-operatey with the enquiry
proceedings, we would expect hat th: enquiry would be
completed within a period of one year from today. Be it noted

that we have not expressed any opinion on the merits of the -

casc.

2. With this direction the Original Application is disposed
of. |

L ot
(A.K./Gaur) (Dr. G.C. Stivastava)
Judicial Member Vice Chairman
"SA"





